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PER AMITABH SHUKLA, A.M : 

 

This appeal is filed by the assessee against the order bearing DIN 

& Order No.ITBA / NFAC / S / 250 / 2024-25 / 1073270607(1) dated 

04.02.2023 of the Learned Commissioner of Income Tax [herein after 

“CIT(A), National Faceless Appeal Centre(NFAC), Delhi for the 

assessment year 2017-18.  The reference to the word “Act” in this order 

hereinafter shall mean the Income Tax Act, 1961 as amended from time 

to time. 

2.0 The only issue raised in the present appeal through its grounds 

of appeal  is regarding the action of the Ld.CIT(A) in confirming the 
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addition of Rs. 24,36,000/- made by the Ld.AO on account of unexplained 

cash deposit in the bank account during the demonetization period.    

3.0 At the outset, Ld. Counsel for the assessee submitted that the 

Ld. CIT(A) has confirmed the impugned addition without providing 

adequate opportunity to the assessee.   It was submitted that the 

assessee is now in possession of all the bank statements which can 

indicate the genuineness of source of cash.   It was submitted that the 

impugned bank statements could not be presented before the lower 

authorities on account of their unavailability.  The Ld. Counsel accordingly 

requested that the case be remanded to the Ld. CIT(A) for fresh 

adjudication with the assurance that all the bank statements etc would be 

produced for his consideration.     

4.0 Per contra, the Ld. DR placed reliance upon the order of lower 

authorities. 

5.0 We have heard rival submissions in the light of material available 

on records.    We have noted that there has been cash deposits in the 

assessee’s bank accounts during the demonetization period and which 

were added given inadequate filing of bank statements and other 

evidences before the lower authorities.   Both the Ld.AO and the 

Ld.CIT(A) in their orders recorded that the assessee had failed to provide 

copies of bank statements in support of its contentions.     Transactions 

like those of cash can be appropriately and adequately explained through 
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banks statements only.    Be that as it may be, we are of the view that in 

the interest of justice, it would be appropriate to given one last opportunity 

to assesse and  remand the matter back to the Ld.CIT(A) for fresh 

adjudication of the matter.     Accordingly, the Ld.CIT(A) is directed to 

readjudicate the matter after giving due opportunity of being heard to the 

assessee.  He may obtain a remand report from the Ld.AO if deemed 

necessary. The Ld.Counsel of the assessee personally assures that due 

compliances shall be made and all the bank statements shall be provided 

for perusal and consideration.     Accordingly all the grounds of appeal 

raised by the assessee are allowed for statistical purposes. 

6.0 In the result, the appeal of the assessee is allowed for statistical 

purposes.  

Order pronounced on    11th   , June-2025 at Chennai. 
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